
TR IBUNAL  
- 	BANGALE BENCH I 

Sceond Floor, 
Commercial Complex, 
lndirnagar, 
BANGALORE... 560 38. 

Lated: 1DEC 1994 
APPLJCAT TQ 	 937 of 1994 

APPLICjJ\J5: Mr.E.M.Ftos d rjQ 

V/s. 

REDENT. 	
Secretary,Deptt.of Per.Pub.Grjevances and 
Pensions,NDdjhj and others. 

T. 

Sri.P.N.Nanja Reddy,Advocate, 
No.187 and 188, First Floor, 
Tenth Cross,Cubbonpet Main Road, 
Opp:Munjcjpal Market,Bangalore-2.  

Sri..Vasudeva Rao, 
Additional Central Govt.Stng.Counse, 
High Court Bldg,Eanga1or_, 

Suje:
nf 

	

of the Ordr Passed by the Central Admnistratjve TriunaIRIjlr 

Please find encicsed herewith a 
Copy of th 	DER/ STAY OER/TER 	ORDER/ PassEd by thi s  Irib11 ii mntjonod PP]Jcatio(5) on 	2 .I1—I994. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH $ BANGALORE 

ORIGINAL APItICATION NO.937/94 

DATED THIS THE TWENTYEICHTH DAY OF NOVEMBLR,1994 

Mr, 3ustice P.1<, Shyamsundar, Vice Chairman 

M. P.M. Ro8ario 
S/os Late Lawrence Bragga 
aged about 49 years 
working as Telecom operative Assistant 
(TOA) in the office of the General 
Manager, Telecom, Mangalors, 
Old Kent Road, MANGALORE - 575 001. 

(By Mr. P.N. Nanja Reddy, Advocate) 

0004 Applicant 

VB. 

1. The Union of India 
represented by its Secrstery 
Department of personnel, 
public Grievances and pension 
New Delhi. 

2, The Controller of Defence Accounts (p) 
Oraupadi Chat, Ahabad. 

The of'ficez'—in—charge 
Signal Abhil.k KaryaleyB 
Signal R9corde 
P.P. N0.5 9  jebalpur 482 991 
Madhye pradesh. 

The General Manager 
Telecom District 
Old Kent Road 
Mangalore - 575 001 

The Chief General Manager (Ac 
Telecommunications in Karnate 
Circle, Gandhinagar, Bangalol 

(Mr. M.V. Rao, A.C.G.S.C.) 

ORDE 

r. Justice P.1<. Shyamsundar, Vi 

Reply filed. Argument 
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2 	 I Proifre to dispose of this application 

finally in the lit of the order IDadn in a  s:LilB 

II 	application while h; ispo8ing of D.A. No. 159/1992, in 

tarms thersofe j  d.rect that ights of parties to 

stand regulated by the daciion of the Supreme Court in 

SLP No. 15081.62 01 1990. 

3. 	Withlihis observation, this application 

stands disposed o finallyo No costs. 
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1 1<. SHY*MSUF4AR) 
VICE CHtIRP1AN 
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